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MR. CHAIRMAN )

“That leave be granted to introduce
a Bill to provide for legal aid to
workers in  matters arising out of
their employment in factories.”

The question is :

The motion was adopted.

SHRI SARDAR AMJAD ALI: 1
introduce the Bill.

PREVENTION OF LOTTERIES BILL*

SHRI KAMALNAYAN BAJAJ
(Wardba) : 1 beg to move for leave to
introduce a Bill to provid= for the preven-
tion of State and Central lotteries.

MR. CHAIRMAN ;

"*That ieave be granted to inmtroduce
a Bill to provide for the prevention
of State and Central lotteries.”

The question is:

The motion was adopted.

"SHRI KAMALNAYAN BAJAJ : 1
introduce the Bill,

MR. CHAIRMAN: Shri Nath Pai.

Absent.

15.04 hre.

CONSTITUTION (AMENDMENT)
BILL*

(AMENDMENT OF ARTICLES 58 AND 157)

st frre &7 W (vgaEAl) @ # s
s g fs o F afqam &1 Wk
gutee s AT fa9T® 1 3w S A
vigafa & s |

MR, CHAIRMAN :

“That leave be granted to introduce

The question s i

AGRAHAYANA 6, 16892 (SAKA)

a Bill further to amend the Coostitu«

tion of India."
The motion was adopted,

ot fora wvx W : & fadgs 3w s
g1

15.05 brs.

CODE OF CRIMINAL PROCEDURB
(AMENDMENT) BILL*

(AME¥DMENT OF SEOTION 4 AND

ADDITION OF XEW SECTION 566)

st o s (Tvad afao) : &
v F@ g 5 oqwe wfwar sfr,
1898 &7 1T dutem #<A ™ fayaw
F qw FF 71 wgafy & a@r

MR. CHAIRMAN :

““That leave be granted to Introduce
a Bill further 10 amend the Code
of Ciriminal Procedure, 1898."

The question is :

The motion was adppted.
ot ot RAw . & faQaw A
F@IR

MR, CHAIRMAN : Now we will

take up Acharya Kripalani's Bill,

SHRI NATH PAl (Rajapur): 1 am
sorry, Will you permit me to introduce
my Bills ?

MR. CHAIRMAN : Al right,

N

15.06 hrs,
CONSTITUTION (AMENDMENT)
BILL®

(A!EEDHEHT OF ARTIOLE 145)
SHRI NATH PAI (Rajapur): I beg
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[Sbri Nath Pai]

to move for leave to introduce a Bill
forther to amend the Constitution of India.

MR, CHAIRMAN : The question is :

""That leave be granted to introduce
a Bill further to amend the Consitu-
tion of India."”

The motion was adopred

SHRI NATH PAl: | intmduce the

Bill.

CONSTITUTION (AMENDMENT)
BILL*

‘(AMENDMEKT CF ARTICLE 356)

SHR1 NATH PAI (Rajapur) : I beg
to move for leave 10 introduce a Bill further
to amend the Constitwiion of India.

MR, CHAIRMAN : The question is ;

*“That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India.”

The motion was adopted.

SHRI NATH PAl: 1 iotroduce the
Bill.

15.07 hrs.

PRESIDENTIAL AND VICE-PRESI.
DENTIAL ELECTIONS (AMEND-
MENT) BILL*

(AMENDMENT OF SECTION 5)

SHRI NATH PAT (Rajapur) : T beg to
move for leave to introduce a Bill to amend
the Presidential and  Viee-Presidential
Elections Act, 1952,

MR, CHAIRMAN : The question is :
“That leave be granted to introduce

~=—g Bill to amend the Presidential amd
* \lice-Presidential  Elections  Act,
1952
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Bill Introduced 284

The motion was adopre,

SHRI
Bill,

NATH PAI: 1 introduce the

SHRI S. M. BANERJEE (Kanpur) :
Sir, last time, perhaps when you were in
the Chair, a Bill introduced by Mr.
Bhogendra Jha for the abolition of the
Bibar Legislative Council was referred
back to the commitiee for categorisation
as “A". Unfortunately it was not done,

MR. CHAIRMAN :
stage to raise it,

This is not the

SHRI S, M, BANERJEE : |
know whether it will lapse or not,

waet to

MR. CHAIRMAN : When it comes up
for consideration. them you can raise it,
On that day, it was raised by Mr. Limaye
and it was sent back 10 the Committee on
Privale Members’ Bills and Resolutions,
Now again it bhas come in today's agenda,
Once a decision of any commitiee comes
before the House, there should not be any
question about it. This has already been
adopted,  So, I do not allow it.

st Wi W (97 AIY) TR O
qgT WA AT § |

wnafa wgam @ o9 wa 97 IA-
o | #F g e F faar g

o e W @ g Ak

wawfa Agaw - w9 g s
Fetm g ! A fedisw 2 fRar &

ot Hilr W agt wET AERT &
o &gr a1 fw fafy o 9@ 9T oy
wg ¥ &7 wiw a1 fIEre i 3
ot g & #fsT g 1 g ¥
i f¥aF afi @ g

wwmfa wgveg : oy famd ot dew

&1 ITAT 91 AT IEF 41T A AG 9T

U,
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